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and environmental law and the prawn
culture can be developed in the coastal
areas.

But, unfortunately, Sir, after the
judgement, the Government of India has not
taken any steps. Though some meetings
were held, no final decision has been taken.
The point is that it is not the Government
alone which is losing the foreign exchange.
The farmers who have invested the money,
have been affected. Those people have to be
protected. The export houses also have been
affected. No foreign exchange is coming
from this. Therefore, it is a very critical
situation. This will lead to a law and order
problem in the coastal areas. If the District
Collector goes and tries to demolish the
ponds, the farming community will agitate
against the step, and there will be a laaw and
order problem.

Therefore, to resolve this problem, the
Minist.ry of Agriculture should immediately
act to protect the farming community for the
purpose of increasing the production of
marine products. This has to be taken up on a
priority basis by the Government of India.

Thank you, Sir.

Agitation by S.C./S.T./O.B.C. Employees or
Bank of India Zonal Office, Nagpur, against
caste biased and anti-reservation attitude of
the Management of the Bank
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Gas Blow-out in Godavari Basin

SHRI SATCHIDANANDA:
(Karnataka) Sir, the ONGC well at Village
Devarapalli in Rajahmundry, East Godavari
District had blown out on 19th February,
1997. A fierce 150 feet high column of fire
and smoke had been rising since then. The
newspapers have reported that it has been
extinguished with the help of US experts.
The Chairman and other officers of the
ONGC along with a team of US experts
visited the area. This latest accident throws
up several questions which require to be
addressed seriously and urgently.

This blow-out is the eleventh blow-out of
the ONGC wells in the area. This is not a
new thing that has happened
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recently. In 1993 and in 1995 also there were
such blow-outs. I want to know whether the
Ministry of Petroleum has taken any serious
steps in the matter to control these blow-outs.

1 recollect that after the 1995 blow-out the
Committee on Papers Laid on the Table of
our House visited the ONGC headquarters in
Dehra Dun and held discussions with their
management. I was also a Member of that
Committee. A detailed briefing on the
accident was also given to us. We were
hopeful that after the Pasarlapudi accident,
the ONGC itself will acquire the technology
to prevent such accidents in future and to
control the blow-outs. But, it seems that the
ONGC has again requisitioned the services of
the US experts to cap the well. Such blow-
outs are not isolated incidents, they have
economic, ecological and environmental
implications for the Corporation and the
region.

In the present case, it may take quite some
time to assess the economic loss and the
impact on environment.

Mr. Vice-Chairman, Sir, blow-outs during
exploration of hydrocarbons is not an
uncommon phenomenon. After the blow-out
in March 1993, the ONGC established its
regional crisis management team. The last
was in February 1995. Interestingly, three
blow-outs have been recorded in this area, all
in a gap of two years and in the same season.
In this background, I would like the Minister
of Petroleum and Natural Gas to inform the
House about the action taken to acquire the
latest technology to contain the blown-out oil
wells and the steps taken to minimise the
recurrence of such accidents. I would also
request the Minister to inform the House of
the up-to-date position of the accident.

Meanwhile the Konaseema locals are angry
with the ONGC for commissioning drilling
operations without bothering about what
would happen to them if anything went awry.
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I would request the Minister to make a
statement in the House on this matter so that
Parliament is informed of the latest position.

According to today's newspaper reports
the ONGC officers are unhappy with the
requisitioning of foreign experts to control
the blown-out wells. I would like to know
from the Minister whether the ONGC is
fully equipped with the latest technology
and knowhow to extinguish and cap the
blown-out oil wells.

SHRIMATI RENUKA
CHOWDHURY (Andhra Pradesh): Mr. Vice-
Chan "urn, Sir, I wish to endorse what my
honourable colleague, Swami Satchidananda
has said. Now, I have two specific points to
raise. One is Devarapalli blow-out in the
Godavari basin was not a wild cat exploratory
work. It is a known region for us. Why I am
emphasising on this is that this is the tenth
blow-out that this region had experienced
since 1980. When there is a recurrence of
blow-outs, then, there has to be application of
mind. Unfortunately, other than the ONGC,
we do not have access to information. The
ONGC is only doing damage control. They do
panic management after the blow-out. Why is
it that we don't pre-empt such blow-outs? We
don't take precautionary measures before we
enter into such zones. This high pressure gas
zone is located at 2,750 metres. When you
know that is is a high pressure gas zone, then,
specific precautions have ot be taken before
you enter that area. I want to know from the
Minister whether the ONGC consulted the
contractor before they entered this high
pressure area which is known as the "thief
zone." When you penetrate this area, it is
known as the 'thief zone" Did they enter into a
contract? What were the established
precautionary measures for entering this
known area?

Secondly, earlier to this blow-out in
Andhra Pradesh, the then Petroleum
Minister, Capt. Satish Sharma had given an
assurance in this House that the Government
would set up an ONGC
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regional office there. Sir, we are asking for a
regional office because we are being
subjected to this kind of blow-outs
periodically. We need a regional office for
better supervision so that the people can be
there on the spot and have accessibility to
these areas. [ want to know from the Minister
what is preventing the Government from
executing that assurance?

Then, there was also an assurance that
there would be an institute called the Delta
Institute for Oil and Gas Exploration. I would
like to know from the Minister what the
status of establishment of this institute is.

Lastly, I want to know this from the
Minister. Who computed, calculated SO
million cubic metres gas lost in terms of
money? How many million cubic metres of
gas has been lost in this flaring? How much
does it cost the nation? These issues have
been raised time and again and it is time that
the Govemment took cognizance of this.
When we allowed private people to enter our
economy, a long time ago I had agitated
against Rawa. I had drawn the attention to
the fact that we are allowing foreign agencies
to come and exploit our national resources
and we do not have enough monitoring
regulatory authorities to watch what would
happen in these organisations of ours.

I would like to give one more word of
caution. The approach roads to these blow-
out sites are not adequate. And the ONGC
has an undertaking to do this in various
States. They have not done it even in my
State. Half the problem was with regard to
the access to this blow-out area. There was
not a good enough road, not a wide enough
road. This should be reviewed. There should
be monitoring committee put on to these
areas. We must see that Andhra does not
repeat this unhappy experience. It is all very
well to say, "The ONGC went there and the
Chairman spoke, he did this and he did that".
All that is of a post-mortem
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effect. Who is going to compute the loss of
coconut trees and of habitations, the
'insecurity of the people who are constantly
rehabilitated from one area to another area
and the fear psychosis that the comes into
living near such areas? Thank you.

THE VICE-CHAIRMAN (SHRI AJIT
P.K. JOGI): Shri Govindrao Adik. Absent.
Dr. Mohan Babu.

Need for Uniform Film Censor Rules in
Different States

DR. MOHAN BABU (Andhra Pradesh):
Thank you, Mr. Vice-Chairman. If you allow
me, [ will speak from here.

THE VICE-CHAIRMAN (SHRI AJIT
P.K.JOGID): Yes.

DR. MOHAN BABU: Sir what I am going
to say now regarding the Censor Board. I
spoke in this august House in May, 1995.
But no action, it seems, has been taken so
far. This is our United Front Government and
I hope the hon. Minister will take action at
least now.

Mr. Vice-Chairman, Sir, through you, I
would like to draw the attention of the hon.
Minister of Information and Broadcasting to
the running of the various regional offices of
the Central Board of Film Certification
(CBFC) in the country. What I have observed
is that the different regional boards which act
as advisory panels for examination of films
have different rules for different regions.
What is not objectionable in one region is
objectionable in the other regions. In Madras,
in Kerala, the rule is different, in Hyderabad,
it is different and in Mumbai the rule is
entirely different. In the name of
objectionable scenes and dialogues, the
censor's scissors seem to run quite often
ruining the aesthetic sense of films.

I fail to understand why there is
discrimination with regard to feature films
when you have all those foreign satellite
channels dishing out stuffs which exceed the
limits of decency and our



